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. «CENTRAL ADMINISTRATIVE ﬁRIBUNAL. JABALPUR BENCH, JABALPUR

Original Application No, 326 of 1998

Jabalpur, this the 23rd day of July 2003,

Hon'ble Mr, J.K, Kaushik, Judicial Member
Hon'ble Mr, Anand Kumar Bhatt, Administrative Memper

Fs

1. Kamal Kumar Pasi,
Son of Shri Tula Ranmn,
aged about 22 years.

2, Shekh anwar,
Son of Shri Shekh Nazir,
Aged about 23 years,

3. Vijay Kumar Chourasia,
son of Shri Gurudayal Chourasia,
aged about 22 years,

4. Deena Bahadur,
son of shri _Suraj Bahadur ‘ ,
aged about 22 years, .

S. 8mt, Gomti Bai,
© Witt of Late Shri Aasha Ram,
aged about 40 years.

6. Vikash Anand, '
son of Shri oO,P, Pillai,
aged aboqt 20 years,

7. Ukko Singh,
Son of Shri Channa Singh,
aged about 30 years,

8. Rakesh Kumar,
son of Shri Laxman Prasad,
aged about 22 years,

All are working as Casual

Industrial Mazdoor at 54, Company

ASC (Supplies) Type-6, Cantt.,

Jabalpur., (M,.r.) APPLICANT

(By aavocate.- Shri +P. Singh)
VERSUS

l. Union of India ’
Through Secretary
Ministry of Defence R
New Delhi. ’

3. D.D.S.T. Ares Headquarters,
M,P, Bihar and Orissa aArea,
Jabalpur (M.#g,)

3. Commandi no Officer,
54, Compay asc (Supplies)
Type=C, Cantt, Jabalpur (Mp)

4. Deputy Commanding Otficer,
54, Company, ASC (Supplies),
Type=C, Cantt, Jabal pur (M.P,) RESPONDENTS

&‘N(By Advocate - gnri s,C, Sharma)
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By Je.KX.Kaushik, Juiicial Henwer =

Shri Kamal RKumar rasi and 7 olthers have £iled tnis
OeA. inter alia praying for grant of psyment in rogular pay
scale of Rs.750=9"0 as por the appointmoent letter dated
1.71,7596 wi*h Lfurtner ben Fit of rovi-ion of )ay scale
pradxc ’L_
with effect from 1.11.,1996.They aave also o= allowing che
applicants to continue in scrvice in the status of casual

.

incdustrial mazdoor.

2. ne case oL the apolicent is that they were in‘ucted
in service as cas-l in“uscrial wazdoor on different dates
s5i°~e 1987 and some of them are working from 1994 znd 1995
onvards. As such they have gerved th~ dep »tmen* for a very
long period.There curscea avout 70 vacancies and a selection
was conducted, The aoplicants were nedicallw examined and
appointmcint ooders were also issuea, The anolicaiis joinad
their duties liwacaiately out they were aot aid in the regul s
Lay scole as per the guoointucnt 1eticr ¢ated leileluJo.
Certain persons line rartivan and ot €rs iilcd an Cricinal
17104.206/1997
Applicztiongzin the oi:ular mateer and the same wvas allowed
vice oraes dated 1l.7.1997. Tney were oromised to . Civen
Gppoiintinent vith crzact =ronl lLellelYvso Huct notiing cuss.ancial

aas een aone,

Je eply nas ween filed on beholf or tne ressoncents
il o moCes and JUounds nave woeeil o trover ced aie. it has

P Suonitotd gl the gosvratment Lettors verce coieelleo
VIce Crde. datul 2oelleluyud, Since wie orue  uatea lellely9s

vas never gaven errect to, they are not entitled to any reliet

“le

4.4 We nave nca.d the lecarnea cownsel and Carcrully

5, AL tihe vory out set 1t is swomdtted Ly tne le rned
coinsel tnat in an ~wuentical csse o sindlar motier was

QUJUuicaiela upon Oy Luis senci oy iz Triouncl in CenollU 4 805/97
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Uil Sinch veellnion of India & ouwncra wecioed on JS.’J.;OUZ.
s .
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followihg directions :=-

"6+ +e..sseAccordingly we direct the respondents
to pay the pay and allowances as per terms as of
Annexure A-2 to the applicant tor the period he
had worked and we further direct the respondents
not to replace the services of the applicant by
fresh recruits even for the post of Casual ,
Labourer and that the applicant shall be reinstated
as Casual Labourer and shall be regularised on a
preferential basis as and when the regular
vacancy arises and released according to the
rules¥

e . On the basis of discussion made above this
Original Application is disposed of with the above
directions.Tlere will be no order as to cost",

&' It 1s admitted on behalf of both the parties

that the conﬁroversy involved in the present case is

- squarely covered on all fours by the decision in the

case of Ukku Singh(supra) and the same does not remain
res integra. It has,therefore, been submitted that the

O«A, may be disprsed of on the similar terms,

7o Since the similar controversy has been dealt i
with and adjudicated upon by this Bench of tle Tribunal, ’

we have no hesitation in following the aforesaid derision
iy

in this case and,thcrefore, we decide this OA in the
similar terms and pass the order as under=

“The respondents are directed to pay the pay
and allowances to the applicants in pay scale
of Rs,750=940 for the period they have worled
on the post of casual industrial mazdcor in
pursuance with appointment letter dated 1.11.96
and we further direct the respondents not to
replace the services of the applicants by fresh
recruits even for the post of Casual Labourer and
that the applicants shall be reinstated as
Casual Laboueers and shall be regularised or a
prefercnti=]l basis as and when the regular
vacancies arise and released according to the
rules, '

The OJA. ic disp~sed of with the above directions;
No costs,.®

. > ° .( e € .

~JL*v1ﬂ\_¢y&L C997ﬁ:?524£;
(Anand Kumar Bhatt) . (J K Kaushik)
Administrative Member Judicial Member;
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